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(c) if so, whether the desirability of
posting an Inspector, with his Headquarter
at Bhagalpur, which was prevalent four
years ago, has been considered ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) * (4) to (¢). The administra-
tion of the Emplyees’ Provident Fund is the
concein of the Central Board of Trustecs
set up under the Employees’ Provident
Funds and Family Pension Fund Act, 1952
and is not the direct concern of the Central
Government. The Provident Fund authori-
ties have reported that the information is
being collected. 1t will be lead cn the Table
of the Sabha in due course.

Payment by Harijan allottees of Evacuee
Agricultyral lands in Ganganagar District

644, SHRI PANNA LAL BARUPAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whethier a number of non-claimant
Haiyan and other allotiees of acquired
Evacuee Agricultural land in District Ganga-
nagar (Rayisthan) have associated with
claimants for the payment of cost of land
allotted to them ;

(b) whether these  associations arc not
being enlertained by the Department of
Rehabilitation b.cause the time for such
associations has not been extended by his
Ministry ; and

(¢) if answers to parts (a) and (b) be
in the affirmative, whether the time limit for
such associations as have already been
entered into, will be extended to alleviate
the miseries of such allottees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) Yes, Sir.

(b) and (c). In pursuance of Rule 76
(A) of Displaced Persons (Compensation &
Rehabilitation) Rules, 1955, the Central
Government had permitted the allottees or
purchasers of properties forming part of the
Compensation Pool or persons who owed
‘public dues’ to pay price of such property
or'the amount of the public dues by
Pd_gustment against the compensation payable
in respect of verified claim of any other
person.  This facilitly was last extended upto
30th January, 1970. The Displaced persons
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who have not yet utilised the amount of
compensation payable to them can them-
selves utilise the net compensation payable
to them. If non claiment Harijans and
other allottees had submitted thejr associa-
tion papeis prior to 30,1.1970, for adjust-
ment with persons having verified claims for
payment of the cost of land allotted to them
necessary adjustment would be permitted. It
is not proposed to extend this facility any
further.

Talks with China

645. SHRI BANAMALI PATNAIK :
SHRI R. S. PANDEY :
Will the Minister of FXTERNAL

AFFAIRS be pleased to state :

(a) whether India’s attempts to open
dialogue with China have yielded any
results ;

(b) if so, the present position : and

(c) the steps proposed
the matter ?

to be taken in

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). There has been some improvement in
Chinese attitude towards India. We have
made some specific proposuls to China
towards improvement of relations and we
are awaiting their response Depending of
Chinese response, further appropriate mea-
sures will be taken.

Man-days lost due to Strikes and Lock-outs
in major industrial undertakings

646, SHRT BANAMALI PATNAIK :
SHRI P. VENKATASUBBAIAH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether 1.3 million man-dsys were
lost as a result of strikes, and lock-outs in
major undertakings during the last year ;

(b) the number of man-days lost as &
result of strikes and lock-outs during the
current year so far in comparison to the
corresponding period of last year ;

©) 'the steps taken to keep a check on
them with results achieved and the putnber

of cases in which they proved to be subcess-
ful ; and

(d) the steps proposed o be iMﬂjP
oheck strikes and lock-outs and 10 o L]
» ’ ).



i Written Answers

strike-free pericd in view the present pre-
vailing conditions ?

THE MINISTER OF LABOUR AND
REHABILTATION (SHRI R. K. KHA-
DILKAR) : (a) According to the available
information, the number of man-days lost
due to strikes and lockouts during 1970 in
establishments employing 1,000 or more
persons was 13 56 million.

(b) The number of man-days lost due to
strikes and lock-outs during January to
August 1971 was 7.36 million (provisional)
as compared to 10 58 million man-days lost
in the corresponding period of 1970.

(c) and (d) The Industrial Relations
Machinery at the Centre and in the States
continue to make efforts in their respective
spheres to minimise woik-stoppages through
informal mediation conciliation and adjudi-
cation or arbatration as nccessary, under the
existing statutory machinery and voluntary
arrangements During 1970 the officers of
the Central Industrial Relations Machinery
(CIRM) were able to avert one lock-out and
401 out of the 440 threatencd strikes. 184
strikes werc also called off during 1970
following intervention by the ofticers of the
Central Industrial Relations Machmery. The
Central Industrial Relations Machinery has
also been lending its good offices, where
appiopnatc, in promoting bi-partite settle-
ments, A recent case in puoint is the bi-
partite settlement in the steel industry pro-
moted by an officer of the Central Industrial
Relations Machinery depuicd for the pur-
pose. Government have also been holding
discussions with the intcrests concerned,
including Worker’s and Employers’ Or-
ganisations, to evolve agreed measures to
secure improvements in the industrial rela-
tions system.

One Unlon for one Industry
647. SHRI BANAMALI PATNAIK. :
SHRI P. M, MEHTA :
SHRI P. GANGADESB :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state the
progress made towards having one Union
for ome industry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K, KHA.
DILKAR) : The voluntaty Code of Disci-
pline already provides for the recognition of

KARTIKA 27, 1893 (SAKA)  Written Answers 1%

one union in an establishment or industry.
However, the National Commission on
Labour bad recommended Central Legisia-
tion to provide for compulsory recognition
of the majority union in an establishment or
industry. This recommendation was consi-
dered by the Standing Labour Committee at
its 29th Session held in June 1970. But
Government deferred action in this regard
the INTUC, the AITUC and the HMS
were to evolve an agreed consensus on the
entire question of recognition through
mutual consultation. At the 27th Indian
Labour Conference held in Octohcr 1971,
representatives of these organisations asked
for and were given time for six months
more to complete these consuitations.

Untoward incidents during taking over of
Coking Coal Mines

648, SHRI NIHAR LASKAR : Wil
the Minister of STFEL AND MINES be
pleased to state :

(a) whether there were untoward inci-
dents in Bihar and other places at the time
of taking over the management of 214
Coking Coal Mines ; and

(b) if s0, the nature of the incidents ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). No, Sir. The take over of the manage-
ment of the coking coal mincs was generally
smooth.

Offers of mediation by Foreign countries
between India and Pakistan

649, ShRI NIHAR LASKAR :
SHRI H. K. L. BHAGAT :

will the Minisrer of EXTERNAL
be pleased to state :

(a) the names of the countries that are
attempting to mediate between India and
P;kistan over the Bangla Desh issue ;

(b) the progress made so far in this
tegard ; and

(¢) by what time this problem isex-
pected to be solved ?

THE DEPUTY MINISTER IN. THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have made it ciar to





